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shri $.4.T. Rizvi:z

The applicant, who claims to hawve besn appointed.

as & Senior  Compubor ainst a post meant for direct

recruits  in the Central Watai Cmmmig%imn (CWCY  on
2%.5.1984, iz aggrieved by the provi isional Integrated

Senlor Computors Issusd by the
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~ggpondents wide OFFice Memorandum dated 31.5.19%4 (A-1).
The =ubmission made is that in the aforesaid liszt, his
name  has been shown at $1.Mo.99 instead of at  31.No.84,
and  this has baen done, according to the learned counsal
appeairing  for the applicant, without following the

caorrect lagal position.

. We hawve heard the legarned counsel appearing for
the parties and have also pearused tThe material olaced on

ramord.,

A We have, 1in particular, perused the afor
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OFFice Memorandum (&~1) and find that the seniority list
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iwasuad  therewith claimed to have been  issusd In

accordance with the Tribunal’s judgement in O0A-Z201&/90 in

3

Rai Sinah & Ors. Nso  Mndion of India & Ors. However, at

the <ame time, 1t alzo lays down  that the aforesald

seniority  list will be subject toe the outcoms of  the

Tribunal’s Judgement in welt another 0&, being 0A-2590/,90,

S Pal & anr. Ve, Union of India & fAnec.) which was

then yet to be decidad.

. When the applicant made a representation against
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seniority list (A~1). the respondents have
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s proceaeded to reiject the same wice their OFfice Memorandum
dated 29.1.1997 (&~3) by stating therein that the

aforesaid seniority list (&-1) had already beaen ey T s

in  accordance  with the judgement of this  Trikunal in

oy g -~ - £ PR oy oo -~ e [ T—
Of=-2016/90 dated J.&6.199%F  and was, Lherefors, ©To e

treated as correct and Tinal.

5. Clearlv, whiles =z 1ng the aforesaild Office

Memorandum  (A=31, the respondents have falled to  take

care of  the ocommitment made by them at  the stage of

of the aforesaid provisional seniority list.

‘\{ That commitment was to review the aforesaid provisional
Tist in  the light of the judgemsnt of the Tribunal in

Qg The learnsd counssl appearing on behalf of
[

- hhe applicant has drawn our attention to the order passed

sy this Tribunal in the aforesaild O

@

the zaid ord to which one  of  us
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placed at

(Mirs. Lakahmi Swaminathan, ¥YC (J)1) was a party, the
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bha bhas

claim  of Senior Computors for seniority on

ad  hoo promotion was We note that in passing

the aforesald order, reliance on

B
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vadgensnts renderad by the Honble Supreme Court in

Direct FRecry i I Encinesring Officers

I . P s -
pessociatlion s o8

s, reported as JT 1990 (21 B 1, and

in  marendra Chadha Ve, Mnion of India,. reported as  4alR

P " -
198s 50 538

. In wview of the aforesald judgemants, the

benefit sxbended o similarly

Computors,
who  had  been promoted on ad hoo basizs and  who o thersbhy
gained senlority @ ths applicant, becams
unsustainable, Thua,'th% pirivate respondents, who gained

2%2JgnLur ity above the applicant by wirtus of the Tribunal?
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arder passed  In Q&~Z201&/90, are found to have gained
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seniority  without anv  legal basis. This

izsug raised on benalf of the applicant.

& I the light of the forgoing, we Ffind that the

LLL1997 (a-ED R Ing

Of fice temorasndum dated

suad without going intoe thiz Tribunal®s order  in

T s

and set aside. Having done that., we

Find it in just and proper hto o ose of the
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co rewiew and, it

the aforesald provisional Integrated
Benlority List of Senior Computors in the light of the

Judgsment rendered by  this Tribunal in Qe~2590,/90

sdlitiously  and In any event within a pericd of three

months from the date of rec

g

a copy of this order.

Wl

accordingly., MNesdless to add that if af tear
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the aforesald seniority list, the ra rainoiodents

Find 1t in order to restors ths applicant’®s seniority to

Sl.oMo. 84, as  oclaimed by him, all the co cnzecuential

(v

senefits  arising from such a r

to him  in  accordancs with  law  ano rules,  and  the

adguential  benefits found admiss

b granted

teo him within a period of one month from the o

which his seniority iz =so r

7. The
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in the almlc ----- tatead

tarms. Mo oosts,

/[4 73 O AM,M

(s ﬁ T. Rizvi) (Mrs. Lakshmi Swamlnathan)
Member (&) : Vice Chairman (J)

deunil/

storation will also  Flow



